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Mad.... RefIneries Umlted 

903. SHRI M. SELVARASU: Win the Minister of 
. PETROLEUM AND NATURAL GAS be pleased to state: 

~ (a) whether the Government h.ve .nnounced 
adequate funds for the Madras Reflnerlel LJmited In the 
Cauvery Basin; 

(b) if so. the detaiIa of funds allocated for the PUIJD8 
vis-a-vis Kothavari Region; 

(c) the details of amount &pent In Cawery buIn ... 
a-vis Kothavari RegIon; and 

(d) the details of progreea made In the production of 
crude oil In Cauvery basin ..... vIs Kothavarl Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF PARUAMENTARY 

10& AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
... (b) Cauvery Basin Refinery of MRL with • CapacIty of 

0.5 MMTPA at Panangudi was Commissioned In 

• 

'f 

November. 1996 at a coat of As. 196 cro,... The 
company utilised Intemal re80Urcee and 0108 LoanII 
Financial Institutions for funding the Project COIl. 

(c) The amount spent In Cauvery and KrIsh.na 
Godavari Project by ONGC during the lui 3 years .re 
given as under:-

As. Cro .... 

Cawery KrIahna Total 
project GodavarI 

Project 

Survey expenditure 

1995-96 37.20 

1996-97 29.36 

1997-98 40.23 

Exploratory & Development D*tg and FIad AIHea. 

1995-96 127.67 260.88 378.45 

1996-97 94.04 22<4.44 S1Ue 

1997-118 102.30 216.90 319.20 

In addition privatalJV corJ1)8rlIea have apent the following 
amount upto March. 1998 on exploration and production 
In Cawery and KG BaaIn:-

(MIllIon US doIIata) 

Exp. Dev. Total 

Cauvery BasIn 9.005 70.7<43 79.748 

Kriahna Godavari <43.616 210.188 263.704 

(d) DetaIls of progress made In the Production of 
crude 011 In Cawery BasIn .... via Krlahna-Godav.ri 
BasIn by ONGC during the year 1996-17. 11187·98 Met 
1998-99 (Apr .ge.......Jan W) are as under:-

1998-97 1997-98 1998-99" 

Cauvery BasIn 0.3306 0.3242 0.301<4 

Krishna Godavari 0.0611 0.06&4 0.0898 
BasIn 

"(Apr '98--Jen. '99) 

The IIWfIIge ,.. of produCIIIon of crude 011 during 
the Month of J..-,y. 1999 by PrtvateIJV CornpaniH Is 
88 foIlowa:-

Cauvery 0ffIh0ra buIn (PV-3): 1000 tonnH per day 

904. SHRI A. GENESHAMURTHI: WI! the MInIster 
of COMMUNICATIONS be pleased to state: 

(.) whether the MTNL has Introduced cellular 
teIaphone ..mo. In DellI and MurrINI; 

(b) • eo. the ... It..ot Met the objecIIvee behind 
the eame; 

(c) whIIIher .... Is any price Wat bMween BharII 
and s.rtIng In DellI and BPL Md Max In MumbeI Md 
the MTNL; 
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(d) if so, the details thereof; 

(e) the details of four conditions contained In the 
Memorandum of Understanding of the four companies; 
and 

(f) the time by which a settlement is Ukety to be 
expected out of court? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) No, Sir. 

(b) In view of (a) above the question does not arlee. 

(c) and (d) Since cellular telephone l8fVice in Delhi 
and Mumbai has not been Introduced by MTNL the 
question of price war does not arise. 

(e) Then, were eight conditions propoeed with MOD 
by the private operators and not four conditions u 
Indicated in the question. The eight condltiona are as 
lollows:-

1. The Metro Operators shall withdraw the following 
Petitions pending before the Deihl High CourVTelecom 
RegUlatory Authority 01 India:-

(a) Civil Writ Petition no. 3964 01 1998 in the 
matter 01 Callu1ar Operators Association of' 
India and othera Va. Union of India and 
another. 

(b) Civil Writ Petition no. 4666 of 1998 in the 
matter of BPL Vs. Union of India and another. 
It Is agreed that the ~,. referred above 
shall be withdrawn within aeven days with the 
right reserved to the parties, to revive their 
cause or defences In cue the terma provided 
herein are not I~entad by 30 April, 1999. 
These withdrawals shall be subJect to the 
approvals, permiaaions and orders of the 
Hon'bIa High Court. 

2. Although the present licence agraemenll of the 
Metro Operators envlaage only two cellular service 
providers per Metro, it is agreed that the Metro Operators 
shaH not object to the entry ofMTNL 88 the 3rd cellular 
service provider. Consequent to this agreement of the 
Metro Operators, it is agreed that introduction of any 
additional servtce provider(a) In Delhi and Mumbai IhaII 
be subject to the reoommendatlone of the TRAI as to 
the need and timing of additional service provlder(s). 

3. There shall be level playing fl8ld belWeerl MTNL 
and the Metro operators in all the terms and conditione 
of the licence Including the licence tenure and In all 
aspects to inter alia, ensure rapid markel expansion and 
reduced costs to customers through modified licence fee 
requirements, so that no operators, public or private, is 
disadvantaged In any respect. 

4. Govemment shall take appropriate steps to ensure 
level playing field condition between all service providers. 

5. The role of the TRAI shall be adequately 
strengthened to enable the Authority to serve as an 
indapendent Regulator and to ensure speedy and effective 
resolution of all disputes between service providers. 
Appropriate amendments in the pleedlngs before the High 
Court, statutory amendments, if any needed,- 6hall be 
carried out immediately. 

6. Parties also agreed that the appeals pending 
before the Hon'ble High Court will also stand disposed of 
In the light of the present MOU. The judgement of Hon'ble 
MB. JI.BIice Usha Mehra dated July 16,1998 passed in 
first Appeal no. 89,93,94 and other batch cases of 1998 
wlH also be I8t aside and all orders 'paased follOwing the 
said Judgement shall be treated as sat aside by consent 
of all partl ... 

7. This agreement shall not in any manner restrict 
the Group on Telecommunicetions constituted by the 
Hon'ble Prime Minister and the Government from 
formulating and adopting a revised New Telecom Policy. 

8. All procedural and other substantive actions shall 
be enaured to be duly taken by the concerned persons 
for proper implementation of all the terms hereof including 
by way of executing required agreomentlamendlng 
agreement etc. 

(f) No lime Omit can be given since MTNL was not 
agreeable to the terms of the MOU. 

[T,."..tionJ 

BloIoglcel Testa on G8np W ..... 

905. SHRI TEJVEER SINGH: 
DR. ASHOK PATEL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether in view of the continuous Increase In the 
.1eveI of pollution of the river Ganges and failure of all 


